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RATIVE TRI

UNAL
PRINCIPAL BENCH: NEW DELHI

R.A. Wo. 45/94
ir
UetaN2, 26113/93

New Qelhi this 18th Day of February 1994

THE HON'BLE MR. J.P. SHﬂRma,'MEmBLR(J}
THC HON'BLE MR. B.K. SINGH, MEMBER (A) -

ahri Umesh Chandra Misra,

son of Late Shri R.G. Misra,

Resident of Katghar Gari Khana,

Moradabad cos Petitioner

(In person)

Versus

1. Union of India through
The Sacretary, i
Ministry of Railways,
Rail Bhagwan,

New Delhi=-110 0D1.

2, Gsneral Managsr,
Narthern Railways,
Baroda Hause,

New Delhi,

3. Divisional Railuay Managar,
Northern Railuay,
Moradabad Division,
Moradabad. «+«» Resoondents

(By a4dvocate : Nane)

Hon'bls Mr., J.F., Sha.ma, Member (3J)

This is a revisw application against tha ﬁrder
dated 16.12.1993 uwhereby the'abblication was dis missed
at the admission stage itself B2ing barred by delay and
laches. The apjlicant has prayed Far.dsclaratian that
the applicant be declarsd in service till the aate of
superanndation 30.9.1990 zand that may be entitled to
N2Cessury promatian‘un the basis of Next Below Rulz

with conssquential benefits of salary, allowancec stc.

and after retiremant the tesrminal ben2fits on ths revissd

rates alonguith the interest.
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2. The grounds taken for the Revieu Petitiogﬁare
"

————

absolutely fresh arguments which have already been hesard

iscussian

and dacided mainly on tte point of limitation. The d

] an csrtain evidence in another proceedings filéd by the

applicant are totally irrelsvant forvre®izwino the srder

No manifest error exist an the face of the oraser nor the
applicant has referred to any furthsr document in support ‘
2f his contsntiosn which was not filzd earlier. The

atement 3f DU 1Lannexed with the Reviegy Petition cannot . f

oe taken into account which cannot be made part of the

record UF.the original application, Reviey Petition,

B Al :
_thereforg}ulthOUF merit and is dismissed by circulation,
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